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will see that the petroleum Ministry, 
fftr example, bad a report of the Oil 
Prices Committee. That repost is 
given in English and it is available 
since a long time bat the Hindi trans
lation was not available and therefore 
the country has been denied the ad
vantage of having this report because 
the Hindi translation was not avail
able. And, regarding the Ministry of 
Steel and Mines, 17 Reports were 
published by the Ministry last year 
and only 4 are available both in 
English and in Hindi because only 4 
have Hindi translations. The rest of 
the 11 reports have no Hindi trans
lations and therefore they are not 
laid on the Table of the House. My 
point is this Hindi translation must 
be given in good time. Until that 
comes, there should be no delay of 
laying any report in English so th»t 
the Parliament and the country would 
not be denied the advantage of hav
ing those reports. This is my sub
mission and I hope that the Chair 
■wfl] give direction to the Government 
cn these points so that such things 
aTe not repeated in future.

MR. DEPUTY-SPEAKER- There 
is a committee which will go into it. 
Now, Shri Pratap Chandra Chunder.

A n n u a l  R e p o r t s  o f  N a t io n a l  S t a f f  
C o ix e g e  f o r  E d u c a t io n a l  P la n n e r s  
a n d  A d m in is t r a to r s  mn 1970-71 t o  

1974-75 an d  f o r  1975-76

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR PRATAP CHANDRA CHUN

DER): I bej: to lay on the Tablp—

(1) A copy of the Report (Hindi 
and English versions) of the Na
tional Staff College for Educational 
Planners and Administrators. New 
Delhi, for the years 1970-71 to 
1974-75

(2) A copy of the Annual Report 
(Hindi and English versions) of the 
National Staff College fosr Educa
tional Planners and Administrators,

1 New Delhi, for the year 1975-78.

(S) A statement (Hindi and 
English versions) explaining that
(i) Government are in agreement 
with the above Reports and there
fore no separate Reviews being laid 
and (ii) reasons for delay in laying 
the Reports.
[Placed in Library. See No. LT- 
1752/78].
PROF. P. G. MAVALANKAR: I 

have already made my submission in 
regard to Items 2 and 3. What is your 
direction, Sir?

MR. DEPUTY-SPEAKER: There
is a Committee which will go into 
the reasons for the delay.

PROF. P. G. MAVALANKAR: 
Now, Sir the same thing I want to 
say with regard t0 the Ministry of 
Education The hon. Minister of 
Education is my esteemd colleague 
but I must say that the delay is in
ordinate and unpardonable. These 
reports are prepared in 1970-71 to
1974-75 We are getting these after 8 
years. If these are to come after 8 
years, well, they don’t have to come 
here We are here for 5 years only. 
If we cannot get them in our own 
term, what is the use of having these 
reports’  There is no statement accom
panying it, as to why the delay took 
place. The Minister has not given 
any reasons for the delay No reason 
is given

MR. DEPUTY-SPEAKER: It is
contained there. You please see Item 
No 4 sub-item (3). Please read the 
last line.

PROF. P. G. MAVALANKAR: For 
Items 2 and 3 none, Sir That is my 
submission.

MR. DEPUTY-SPEAKER: Now,
Shn Ram Kinkar.
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MR DEPUTY SPEAKER Only Mr 
Mavalank&r has written to me earlier.

12.09 hrs.

CALLING ATTENTION TO MATTER 
OP URGENT PUBLIC IMPORTANCE
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